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The applicant whe was a candidate in limited

departmental competitive examimation for promotion

te the grade of AEN(Group-B) unier 70% quota has

in this Q;A, with a agrieva

nce that althouch
he had done wery well in the writtem examination

he has not been called ©r

final test.
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Having heard the Ld,Counsel fer the applicant,
we find that althouch the arplicant has mafe é cate-
corical statement in Para-s of the O.A, that "he has
availed of all the remeélﬁs (vai1at7ﬂ to him under
the r elevant services rules ete" the applicant had
th infact exhausted the departmental pemedies i

z ‘ g
he fore he appsoached this Tribunal, %
| Mere existence of grievance dees not emtitle a
g@ﬁennment official to appreach the Tribunil until
and unless re has exhausted all the remed}es avallaw

ble under tk@'department.

* Although‘for making such a misleading/wreng stite-
ﬁcnt,th&s OCe.As. should have heen dismissed, we take
a Lénienﬁ view of the matter with the hope that in
fuﬁﬁke‘such“mista?e will not be rapeated,

Wa dis spose of this 0,4, vith‘a direction to the
applicant to submit %is grievance before *ke ﬂomnapﬂ-
nt authnrlty in the dspartment for r~'£~<qu1 After
tbat 1£ his grievance is mot redressed, liberty is
granted ta him te appreach this TriEunal.

With this order tris 0.A. is disvosed o Mat the
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